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THE ADMINISTRATION OF EVACUEE PROPERTY 
(AMENDMEET) ACT, 1950. 

No. LXVI OF 1950, 

r 

An Act to amend the Ad1ninistrat;ion of Evacuee Property Act, 1950. 

[7th December, .l960] 

B E  it enacted by Parliament as follows:- 
1. Short title.-This Acb may be called the ~dministratio6-of Evecluee Pro- 

perty (Amendment) Act, 1950. 
2. Substitution af new section for section 58, Act XXXI oi 1950.-For 

eeotion 68 of the Administration of Evacuee Property Act, 1950, the following - motion shall be substituted and shall be deemed always to have been substituted, 
namely : - 

"58. IZspeals o,nd savings.-(1) The Administration of Evacuee Pro- 
perty Ordinance, 1949 (XXVII of 1949), and the Hyderabad Administration 
of Evacuee 1'ropert-y Regulation (Byderabad KO. XI1 of 1359F), are hereby 
repealed. 

(2) If, immediately before the commencement of this Act, thero is in 
force in any S t a b  to which this Act extends any law which corresponds to 
this Aot and which is not repealed by sub-section ( I ) ,  that corresponding 
lebw shall stand nepcaled. 

(3) The repeal by this Act of the Administration of Evacuee Property 
Ordinance, 1949 (XXVII of 1949), or the Hyderabrad Administration of 
Evacuee Property Regulation (Hyderabad No. =I of 1359F) or of any 
=esponding law shall not affect the previous operation of that Ordinance, 
Regulation or corresponding law, and subject thereto, anything done or any, 
action takeu in the exercise of any power conferred by or under thab Ordi- 
nance, Regulation or corresponding law, s h a l l  be deemed to have been done 
or taken in the exercise of the powers conferred by or under this Act ae 
if this Act were in force on the day on which such thing webs done or 
action was takon." 

8. -peal of Ordfnance XXVB of 1950.-The Administration of Evacuee 
Properby (Amendment) Ordinance, 1950 CXXVII of 1950) is hereby repealed. 

P i c e  anna 1 or lad. 


